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 Minister  declared  that  Development
 Board  for  Vidarbha,  Marathwada  and
 Konkan  would  be  constituted  shortly.
 Home  Minister  also  assured  the  peo-
 ple  of  these  regions  that  these  Boards
 would  be  constituted  before  the  end
 of  the  current  Session,  but  the  people
 of  these  regions  are  perturbed  as
 nothing  has  come  out  yet.

 1  earnestly  impress  upon  the  Gov-
 ernment  to  immediately  constitute  the
 Development  Boards  for  these  back-
 ward  regions  as  delay  will  hurt  the
 people  and  will  aggrevate  the  situa-
 tion.  -4

 (iv)  Need  to  set  up  some  industries
 in  Khagaria  Parliamentary  Cons-
 tituency  of  Bihar  _  एਂ  नक

 [Translation]

 SHRI  RAM  SHARAN  YADAV
 (Khagaria):  Mr.  Deputy  Speaker,  Sir,
 1  would  like  to  raise  a  very  impor-
 tant  issue  under  Rule  377.

 The  Khagaria  Parliamentary  Con-
 stituency  in  Bihar  is  extremely  back-
 ward  economically  as  well  as  indus-
 trially.  The  absence  of  any  indus-
 tria)  complex  has  agravated  its  back-
 wardness.  Therefore,  I  would  like  to
 request  the  Minister  for  Industry
 through  you  that  he  should  make
 arrangements  for  setting  up  some  in-
 dustrial  complexes  there  to  ensure  the
 economic  development  jot  the  area.

 '67
 ०

 SHRI  RAJ.  MANGAL  MISHRA
 (Gopalganj):  Mr.  Deputy  Speaker,
 Sir.  the  applications  of  the  freedom
 fighters  of  Bihar  are  forwarded  to  the
 Ministry  of  Home  Affairs,  Govern-
 ment  of  India,  New  Delhi  after  being
 scrutinised  by  Bihar  Government  and
 approved  by  the  Chairman,  Advisory
 Committee,  Bihar.  It  has  been  noticed
 that  the  Ministry  of  Home  Affairs.
 Government  of  India,  generally  rejects
 such  applications.  As  a  result,  the
 freedom  fighters  of  Bihar  face  many
 problems.  Therefore,  ।  would  like
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 to  request  that  these  applications
 should  be  approved  and  the  freedom
 fighters  should  be  honoured  by  grant-
 ing  them  pensions.

 न
 (vi)  Need  to  advise  the  U,

 Government  to  reconsider  the
 decision  of  closing  down  several
 Public  Sector

 Undertakings  /  9.  ई.
 [English]

 SHRI  MANDHATA  SINGH
 (Lucknow):  The  Government  in  Uttar
 Pradesh  had  decided  to  close  about
 three  dozen  public  sector  undertak-
 ings  in  the  name  of  economy  drive.
 This  decision  is  bound  to  render  tho-
 usands  of  employees  and  workers  en-
 gaged  in  these  corporations  and
 undertakings  unemployed,  besides
 undermining  the  very  purpose  for
 which  these  institutions  have  been  es-
 tablished  viz.  catering  to  the  public
 needs  and  providing  employment  to
 the  youth.  When  workers’  participa-
 tion  in  the  management  is  a  declared
 policy  of  the  Government,  taking
 such  decisions  about  closure  of  these
 units  without  consulting  the  repre-
 sentatives  of  the  workers  is  at  vari-
 ance  with  the  democratic  norms.

 It  is,  therefore,  urged  that  the
 Union  Government  should  immedia-
 tely  intervene  and  advise  the  State
 Government  not  to  rush  through  such
 proposals  without  examining  in  detail
 the  causes  of  losses  incurred  and
 identify  those  responsible  for  this  state
 of  affairs.

 (vii)  Need  to  re-start  the  construction
 of  Jamrani  dam  in  Nainital  Dis-
 trict,  Uttar  Pradesh  टु 2६... १ ५०

 [Translation]

 SHRI  RAJVEER_  SINGH,  (Aonla):
 Mr.  Deputy  Speaker,  Sir,  the  Gov-
 ernment  of  India  had  approved  the
 construction  of  Jamrani  Dam  in  Nai-
 nital  District.  But  I  regret  to  inform
 you  that  after  spending  crores  of
 rupees,  construction  of  dam  has  been
 stopped.  ।  would  like  to  draw  the
 attention  of  the  House  on  this  matter
 and  urge  upon  the  Government  that
 the  construction  of  this  dam  should
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 [Sh.  Rajveer  Singh]
 be  restarted  immediately  so  that  the
 nearly  farmers  get  irrigation  facility
 and  drinking  water  may  be  available
 to  the  people.  This  would  also  save
 the  amount  which  had  already  been
 spent  on  this  project.

 [English]
 (viii)  Need  to

 oo.  te
 of

 — Prisoners  Tanguish  g  in
 '

 Pakisthan Jails  तनी  vt  न  :

 SHRI  SUDAM  DATTATRYA

 DESHMUKH  (Amravati):  Some  In-
 dian  “Prisoners  of  War  taken  into  cus-
 tody  by  the  Pakistan  Army  in  1971
 are  still  languishing  in  Pakistan  jails.
 The  relatives  of  at  least  50  Prisoners
 of  War  have  got  information  from
 reliable  sources  that  they  are  still
 alive.  One  such  case  of  Fit.  Lt.  Vijay
 Vasant  Tambay  of  Indian  Air  Force
 having  No.  7662  has  appeared  in
 newspapers  fecently.  Since  it  is  a
 serious  matter,  the  Govt.  of  India
 should  take  it  up  with  the  Pakistan
 Government  and  get  all  the  Indian
 Prisoners  of  War  in  Pakistan  jails
 released  immediately.  ण 5  Ye

 (ix)  Need  to  make  availableਂ  cooking
 cy  gas in  the

 lien
 of  the

 country  "८  5  ७
 [Translation]

 SHRI.  RAM  LAL  RAHI  (Mis-
 rikh):  There  is  an  acute  shortage  of
 fuel  invillages  also  due  to  excessive
 growth  in  population.  The  alterna-
 tive  system  of  Bio  gas  plant  for  vil-
 lages  has  failed.  Perhaps  only  one
 per  cent  of  the  total  Bio  gas  planis
 are  working.  It  appears  that  this
 system  has  not  been  successful  des-
 pite  spending  crores  of  rupees  of  peo-
 ple  and  Government  in  it.  The  owner
 of  trees  cannot  cut  his  own  trees  as
 per  his  needs  due  to  ecological  com-
 pulsions  or  restrictions  imposed  by
 the  Government.  The  exploitative
 interference  of  Administration  is  very
 painful  to  the  villagers.  The  solar
 energy  is  so  expensive  that  the  villa-
 gers  would  never  be  in  a  position  to
 set  up  the  solar  energy  plants.  The
 facility  of  L.P.G.  which  is  an  alter-
 native  source  is  limited  only  to  the
 city  dwellers.  The  previous  Govern-
 ment  had  extended  the  facility  of
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 L.P.G.  upto  the  Tehsil  level.  But  no
 step  has  been  taken  to  ensure  the  fa-
 cility  of  alternative  fuel  to  the  villa-
 gers,  despite  the  announcement  of
 50%  budget  allocation  for  villages
 made  by  the  present  Government  and
 no  step  has  been  taken  to  provide
 them  relief  in  this  regard.

 I  would  like  to  submit  that  the
 Government  should  make  an  arrange- ment  to  supply  the  L.P.G.  connections
 to  the  rural  sectors  and  appoint  L.P.G.
 distributors  in  these  areas.  The  Gov-
 ernment  should  issue  instructions  to  all
 the  existing  distributors  or  dealers
 to  supply  L.P.G.  connections  to  the
 villages  which  fall  within  the  radius
 of  20  kms.  of  their  Centres;  and  treat
 them  as  their  regular  gas  consumers.

 [English]
 MR.  DEPUTY  SPEAKER:  Now

 we  shail  take  up  the  discussion,

 [Translation]
 SHRI  J.P.  AGARWAL  (Chandni

 Chowk):  What  has  happened  to
 Delhi  Bill?  Will  some  astrologer  fix it  date?  You  are  postponing  it  again
 and  again.  No  work  is  being  done
 in  Delhi.  B.J.P.  people  have  intimi-
 dated  the  officers  and  put  obstacles
 in  their  work.  (Interruptions)...

 SHRI  MADAN  LAL  KHURANA
 {South  Delhi):  I  would  like  to  know
 as  to  when  the  Delhi  Bill  is  being
 taken  up.

 MR.  DEPUTY  SPEAKER:  Please
 be  seated.  1  am  here.

 (Interruptions)
 SHRI  KALKA  DAS  (Karol  Bagh): Even  in  the  last  session,  it  was  in-

 troduced  on  the  very  last  day.
 PROF.  VIJAY  KUMAR  MaAL-

 HOTRA  (Delhi  Sadar):  The  Con-
 gress  has  withheld  this  Bill  for  forty
 years  and  still  they  are  trying  to  with-
 hold  it.  ...d/interruptions)...

 [English]
 MR.  DEPUTY  SPEAKER:  It

 seems  that  you  are  all  very  eager  to
 see  that  this  Bill  is  introduced.

 DR.  THAMBI  DURAI  (Karur):
 I  am  not  interested  ...(Interruptions)


